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1, the Chairman of the Committee on Private Members' Bills and Resolutions,
having been authorised by the Committec to present the Report on their behalf,
present this Fifty-eighth Report.

2. The Conmittec met on the 2nd March, 1970, for—

I. Allocation of time to the Resolutions sct down in the List of Business
for Friday, the 6th March, 1970.

H. Classification and allocation of time for discussion of Bills (vide
Appendix).
I1l. Examination of the following Constitution (Amendment) Bills under
Rule 294(1)(a) of the Rules of Procedure:—
(1) The Constitution (Amendment) Bill, 1970 (/nsertion of new
article 165A) by Shri Shiva Chandra Jha.

(2) The Coastitution (Amendment) Bill, 1970 (Amendment of article
233) by Shri Shiva Chandra Jha.

Allotment of time 10 Resolutions

3. The Members whose Resolutions had been included in the List of Business
for the 6th March, 1970, had been invited to present their views on the Resolu-
tions Sefore thc Commiittee. Sarvashri Viswasrai Narasimha Rao and Kanwar Lal

Gupta attended the sitting.
4. The Committee recommended, the allocation of time as follows:—

(1) Resolution regarding Non-Party Board for issuc of 2 hours
permits and licences.

(2) Resolution regarding Guarantee of necessities to every 2 hours
citizen.

Classification and Allocation of time to Bills

5. The Members concerned had been invited to present before the Committee
their vicws on their Bills. Sarvashri Srinibas Mishra and Suraj Bhan attended the

sitting.

6. After considering all aspects of the Bills, the Committee placed all the
Bills in category ‘B’ and recommended allocation of time for each of these Bills

as shown in column § of the Appendix.

Examination of Constitution (Amendment) Bills

7. The Member concerned had been invited to present before the Committee
his views on his Bills. He did not attend the sitting.

8. The Committec considered the Bills and arrived at the following findings
as a result of their examination of the Bills:—
(1) The Coanstitution (Amendment) Bill, 1970 (Insertion of new article
1654) by Shri Shiva Fhandra Jha.

The Bills sought to inscrt new article 165A in the Constitution in order to
provide for appointment of a Poiice-General by election in each State.

After considering all aspects of the Bill, the Committee recommended that
the Memer might be permitted to move for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1970 (Amendment of article
233) by Shri Shiva Chandra Jha.



The Bill sought 10 amcuod article 233 in order to provide that at Jeast one
Judge 1n cach district shal] be elected through an electoral college.

After considering all aspects of the Bill, the Commitice recommendzd that
the Member might be permitied to move for leave to introduce the Bill.

Recommendations

9. The Committee recommended that—

(i) the allocation of time to resolutions, as shown in paragraph 4 above,
be agreed to by the House;

(ii) the classification and allocation of time to Bills by the Committee as
shown in the Appendix be agreed to by the House; and

(iii) Shri Shiva Chandra Jha Sc permitied to move for leave to introduce
his Constitution (Amendment) Bills.

New DEeLni; G. G. SWELL,
March 2, 1970. Chairman,
Phalguna 11, 1891 (Saka). Committee on Private Members® Bills

and Resolutions.



APPENDIX

Time
SL Name of the Bill snd the Bill Category  allotted
No. Member-in-charge No. allotted by thg
Committee
1 2 3 4 S
1. The Constitution (Amendment) Bill. 3 of 1970 B 2 hours
1970 (Amendment of article 8s)
by Shri Srinibas Mishra.
2. The Mnther’s Lineage Bill, 1970 7 of 1970 B 1} hours
by Shri Madhu Limaye.
3. The Citizenship (Amendment) Bill, 6 of 1970 B 1} hours
1970 (Amendment of sections o,
10 and substitution of new section
10A) by Shri M. Narayana Reddy
4 The Constitution (Amendment) 4 of 1970 B 1 hour

Bill, 1970 (Amendment of Eighth
Schedule) by Shri M. Meghachandra.

5. TheConstitution (Amendment) Bill, ¢ of 1970 B 2 hours
1970 (Substirution of article 168
and omission of article 169, etc.)
by Shri Bhogendra Jha.

6. The Judges (Prohibition on Hearing 15 of 1970 B 1§ hours
in certain cases) Bill, 1970 by Shri
A. S. Saigal.

7- The Civil Aviation (Licensing) Bill, 14 of 1970 B 1 hour
1970 by Shri S.C. Samanta.

8. The Parliament Library Bill, 1970 10 of 1970 B 1 hour
by Shri S. C. Samanta.

9. The Gift-Tax (Amendment) Bill, 13 of 1970 B 1 hours
1970 (Amendment of sections 22,
23, etc. ) by Shri S. C. Samanta.

10. The Companies (Amendment) 12 of 1970 B 1§ hours
Bill, 1970 (Insertiom of new
section 43B and amendment of
sections 224, 237, etc.) by Shri
S. C. Samanta

11.  The Constitution (Amendment) Bill, 11 of 1970 B 2 hours
1970 (Amendment of articles 330
and 332) by Shri Suraj Bhan.

GMGIPND- 3475 D; L.S. JC (s470)~Lino (NS;—;-3-79.—550.
3





